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8.4.2004 	Heard J 	 learned , 	 -S 	 I 

counsel for the applicant. 

	

• 	: 	ISSUe notice to show cause as to 
Dcd 	 "" 	

why the application shall not be 
. 	

admitted, rturnb1e by four weeks 
Dy.Regis ar 	 . 	List on 19.5.2004 for admjssjo. 

C r 	 Member (A) 
mb 

19.05.20q4 	The application is admitted. 

Issue notice - to the parties, 

I 	 returnable within four weeks List 

, 	 on 23.6.2004 for orders. 

mb 

3eAk-o D(S 
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AJZ S 
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O.k. 87 of 20044 
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21-e704& Presents Hon'ble Mr.K.V.Sachidanand1 
Judicial Mnber 
on'ble Mr.K.V.Prabladan, Ajj 

' 1 P 	 atrative HaDberw 

When the matter came up f xi  
- 	., 	 hearing the learned counsel for 

I b"" the applicant su.nitted that he 
does not wants to press the 
application because of that the 

pf 
Cl 	 applicant has got theVHft?h 

• 	 LPIC 

He imnts to witMraw the appli 
cation. Accordingly, th appiicaJ! 

tion is dismissed on wi drawal4 

Menber(k) 	 Member(J) 

00 ,0 

c2y 2-iL &'y&s- 

71,  
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BEINCH 

• . 	(An application li/s 19 of the administrative tribunals Act, 1985) ct tA 

O. A. 	
.. 
•9.. 124 

SmtVeikhoflei SinQson 

....APPLICANT 

Union of India & Ors 

RESFOLNOEt4TS 

SYNOPSIS AND .UST OF DAmS 

The this application has been filed challenging the inaction of 

the respondent: authorities regardina payment of Govetiiment 

Provident Fund amounting to Rs 1,47,2611- of the husband of your 

applicant: Late P. Singson g  Ex.. Sub Area Organiser which has bee

delayed without any reasons since the date of his death in 4.998. 

Your .appkcant has been suffenng from unmense Iiardshq,s, financially 

and otherwise and as countless communications from your appica nt 

and between the offices having failed to bear any result, your applicant 

has been compelled to approach this Hon'bie Tribunal to direct the 

respondent authorities to immediately make the aforesaid payment 

1.5.76: 	The fate Huband of your applicant7  Late Paokho(ien 

Singson joined the sences of the SSB, i.e. Special Security Bureau. 

4.998 	The husband of the applicant passed away untirn&y while 

on duty as Sub-Area Organisèr. 

17.10. 98: Letter from the Area Organiser 7  Tezu certifying that after 
the death of Late P. Singson, his family became eligible for benefits 
such as family pension, death-cum-retirecnent gratuity etc 

21.11.98: Legal heir certificate duly issued in favour of your 
applicant by the Adththnat Deputy Commissioner, District 'NC. HiH, 

liaflong, Assam. • 	 ' 	•• 	 . 



The applicant thereafter applied for GPF amounting to 

Rs. 1r47s 2611 b&onging to her sate husband in the Performa enclosing 

all necessary documentz. 

August 2002; 	As no payment of GIF recewed, your applicant 

issued le!ér afresh to the respondent no. 3 praying for release of the 

GPF. 

November 200Z tetter by your applicant to the respondent no. 4 

requesting him to correspond with the Head Quarters regarding GPF. 

18. 12.02: Letter by the respondent no. 4 to the Deputy Director of 

Accounts PAC Z  SSI3 (MI1A T  New Delhi informing that vide letter dated 

17.10.98 all the documents vere sent to the then DACS to release all 

the benefits accruing to your aplicant. 

10.12.03: Letter by the office of the respondent no. 3 to the 

respondent no. 5 with a dired:ion that the Perforrna for fina' payment 

case in respect of your applicant' slate husband be sent to the office of 

the respondent no. 3 urgently ,  along with the death certificate. 

As of now more than five years has passed away since the 

death of her husband but she is yet to receive the aforesaid GPF. The 

authorities concerned have been using all dilly - dallying tactics and 

passing on the buck to one another for reasons best knowJo them 

bécauseofwhith your 
Therefore having no other alternative your applicant has come before 

this Honble Tribunal seeking justice. 
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IN THE CENTRAL ADMINISTRAVE TRIBUNAL: GUWAHA BENCH 

(An application U/s 19 of the administrative tribunals Act, 1985) 

O.A. NO. 	 (2004 

BETWEEN 

Smt Veikhonet Singson 

w1O,LatePaOkhOl1enS1flc° 

R/O N.C. Hills AutonornouS council colony 

• Haflon 	District: N.C. Hills Assarn. 

.APPUCANT 

AND 

1. Union oflntha 

Represented by 

the Secrethry to the Government of India 

Ministry of Home Affairs, New Delhi 

The.Direcbr Genel, 558 

Ministry of Home Affairs 7  New Delhi. 

The Senior Assisthnt Director of Accounts 

(FundllI), Oio P.A.O. (SSB), M.H.A. 

East 8loth- 9, level - 6 	 - 

R.K. Purarn,14ew Delhi66 

4, The Area Organiser 

SS6Tezu 7  District Lohit 

Arunarhal Pradesh.  

S. 	' The Area Organiser 

S58 Jangpur' 

Madhubani, PlO )anpur, Bihar 

..RESPONDENTS 

1: PARTICULARS OF THE ORDERS AGAINST WHICH THE APPLICATION 

IS MADE:  

The appticant states that this application is not made 

against any particular order but has been filed challenging the inaction 

of the respondent authorities rgarding payment of Government 

ProVident Fuitd amounting to Rs. 1,47,2611- of the husband of your 



applicant Late P. Singson, Ex. Sub Area Qrganiser which has been 

delaye4 without any reasons since the date of his death in 4.9.98. 

Your applicant has been suffering from immense hardships, financ.ially 

and otherwise and as number of communications from your applicant 

and between the offices having failed to bear any result, your applicant 

has been compelled to approach this l-Ion'ble Tribunal to direct the 

respondent authorities to immediately make the aforesaid payment 

JURISDIcIION OF THE TRIBUNAL: 

The applicant declares that the subject matter of the case. 

against which, he wants redressal is within the jurisdiction of this 

Tnbu nah 

LIMITATION: 

The applicant further declares that the application is 

within the limitation prescribed under section 2.1 of the Administrative 

Tribunals Act, 1985.' 

4:"FACTS OF THE CASE: 

4.1. 	That your applicant stes that she is a permanent 

resident of Haflong, N.C. Hills bistrict, Assam She is a widow having 

no source of income. 

4.2 	That the late Husband of your applicant, Late Paokholien 

Singson joined the services of the SSB, i.e. Special Security Bureau, 

on 01.05.1976, was posted at various . places. However, to the utter 

misfortune of your applicant, her husband passed away untimely on 

4.9.98 while on duty as Sub-Area Organise.r, Chowkham, Lohit District. 

A copr of the death certificate. dated 4.9.98 is annexed 

hereto and marked as ANNEXURE I. 

43 	That after the death of Late. P. Sinqson, his family became 

eligible for benefits' such as family pension, death-cum-retirement 

gratuity etc. The Area Organiser, 558, Tezu has written a letter dated 

17.10.98 to the Director of Accounts, New Delhi 

U 



A copy of the letter dated 17.10.9 is annexed hereto. and 

marked as ANWEXURJk 

4.4 	That your applicant applied for legal heir cettificate and 

the same was duly issued in her favour by the competent authority 

namely the Additional . Deputy Commissioner7  District N.C. Hills, 

Haflong, Assa m. 

A copy of the leqal heir certificate dated 21.1I.98 is 

annexed hretond marked as ANNEXURE IlL 

4.5 	That your applicant thereafter applied for the Government 

Provident Fund,' '(hereinafter 'referred to as GPF) amounting to 

Rs.i,47,2611-. belonging to her late 'husband in the Performa enclosing 

all necessary documents. However till date the said GPF has not been 

'paid to your 'applicant in spite of severatreminders and running from 

pillar to post. 

A copy of the application form filled up by your applicant is 

annexed heretà and marked as ANN E)WRE IV. 

4.6 ' 	' That your applicant states that thereafter about four years 

elapsed but still she did not receive the aforesaid GPF. On making 

some enquiry your applicant was told that the necessary documents 

did not reach the office of the respondent no. 3 because of which the 

payment of the GPF was delayed. Therefore your applicant immediately 

sent all the necessary and required documents afresh to the. 

rspóndent-no. 3 vide letter dated August 2002 and praying that the 

aforesaid GPF be released at the earliest 

A copy of the tether dated August 2002 is annexed hereto 

and marked as AN.NEXUREV 

4.7 . 	That your applicant states that thereafter about two 

months passed away but still your applicant did not receive the 

aforesaid GPF. Therefore your applicant sent her representative to the. 

respondent no.4 and she was informed that the papers I documents in 

connection to the GPF are to be sent to the respondent no. 3 through 

the office of the respondent no. 4. Therefore as your applicant had 

already submitted all the necessary document with respect to the 
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aforesaid GPF, she sent a letter dated November ZOOZ to the 

respondent no. 4 requesting him to correspond with the Head Quarters. 

A copy of the letter dated November 2002 is annexed 

hereto and marked th ANNE)WRE '/L 

4.9 	That your applicant states that the respondent no. 4 wrote 

a letter dated 18.12.02 to the Deputy Director of Accounts; PAO, SSB 

(MHA), Ei Block - XX, Level - VI, RK Puram, New Delhi that vide 

'etter no. Lt . A - 4 1 97 9 1 1199 - 1202 dated 17.10.98 all the 

Qmk 	senj ig tWe th 	mt-,Cs to release all the benef 
accrutnq to your apphcant on account of the death of her husband. 

A copy of the (cthr d&d 1.12.02 i& aAIA19 xwt' ki i  QAd  

marked as ANNEXURE vii. 

4.9 	That your applicant states that thereafter more than ,a 

year passed away but your applicant still did not receive the aforesaid 

GPF. Therefore your applicant sent her daughter Smt. K. Singson to the 

office of the respondent no.3 at New Delhi where she was informed 

that the P.P. application was not received I 
because of which the 

aforesaid GPF could not be released. The office of the respondent no. 3 

therefore sent a letter dated 10,12.03 to the respondent no. S with a 

direction that the Performa for final payment. case in respect of your 

applicant' s late husband be sent to the office of the respondent no. 3 

urgently along with the death certificate. 

Acopyof the letter dated 10.12.03 is annexed hereto and 

marked as ANNEXURE VIII. 

4.10 	That your applicant states that she has been recetving all 

other benefits accruing to her on account of the death of her husband 

such as family pension, death-cum-retirement gratiity, leave 

encashment7  group insurance regularly. As such your applicant sees no 

reason as to why the payment of the GPF has not been paid to her. 

4.11 	That your applicant states that Section 3 (2) of the 

Provident Fuids Act makes it incumbent that the sum standing to the 

credit of the subscriber or depositor at the time of his death be paid to 

the dependant widow and the said amount would be free from any debt 

or other liability incurred by the deceased. 

I 

( 
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4.iz 	That your applicant states that Se ction 4 (1) (a) of the 

Provident Funds Act deatly stating that when the sum standing to the 

credit of the subscriber become payable and vests in a dependent \ 

under the provision of section 3 of the Act, the same hs to be paid to 

the dependant as authorised by law. 

4.13 	That your applicant states that as of now more than five 

years has passed away since the death of her husband but she is 'yet to 

receive the aforesaid GPF. 'The authorities concerned have been using 

all dilly - dallying tactics and. passing on the buck to one another for 

reasons best known to them bcause of which your applicant has been 

harassed all these years. Therefore having no other alternative your 

applicant has come before this Hon'ble Tribunal seeking justice. 

5. 	GROUNDS FOR RELIEF WZTHLEGAL PROVIS?O1S 

5.1 	For that, the impugned action of the. respondent 

authorities in causing inordinate delay in release of the GPF is 

absolutely illegal and athitrary on the face of it. 

5.2. 	For that the post retirement I death benefit, consisting of 

pension 1  gratuity, leave er,cashment, group insurance and GPF etc are 

legal entitlement of your applicant. 'The respondent authorities are 

duty bound to release the same expeditiously and they have no right 

whatsoever to delay the release of the same. 

5.3 	For that the HoWble Supreme Court has held, that post 

retirement benefit is not a bounty, b,ut a leQaJ right entitled to by each 

em,1oye. There cannot be an.y explicable reasonS on the part of the 

respondent authorities to delay the release of the same. 

5.4 For that the impugned action is not only illegal but 	• 

inhumanitarian inasmuch as, the poor áondition of your applicant has 

• 	 been specifically made known . to the respondent authorities in the 

countless èommunitatiOfls made by your applicant. 
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5.5 	For that the delay in release of the post-retirement 

benefits to your applicant being for reasons solelyattribUbble to the 

respondent authorities, your applicant is fegalfy entit'ed to interest on 

the same as per law. 	 . 

5.6 	
For that numerous demands from your applicant having 

failed to evoke any response from the respondent authorities and the 

dilly dallying tactics addpted by them being apparent from the 

corn rrn icatons, this Hon'ble Thbunaf may be pleased to issUed an 

appropriate direction for forthwith 'elease of the GPF. 

53 	For that Section 3 (2) of, the Provident Funds Act makes it 

incumbent that the sum standing to the credit of ,  the subscriber or 

depositor at the time of his death be paid to the dependant widow and 

the said amount would be free from any debt or other liability incurred 

by the deceased. 

• For that Section 4 (1) (a) of the Provident Funds Act 

clearly stating that when the sum standing to the credit of the 

subscriber become payable and vests in a dependent under the 

provision of section 3 of the Act 1  the same has to be paid to the 

dependants authorised by law. 

5.9 	For that in any view of the mater, the inaction of the 

resØondent authorities regarding payment of GPF to your applicant is 

not sustainable in law and ithis Hon'ble Tribunal may be pleased to 

direct the respondent authorities to immediately release the 

entitlements to your applicant in the interest of justice.  

6: DETAiLS OF THE REMEDIES EXHAUSTED: 

That the applicant filed reminders and representations 

before the respondent no.. 3. and 4 for taking steps so that the 

payments of the GPF be made to her at the earliest. But till date your 

applicant has not received a single paise of the aforesaid GPF in spite 

of the lapse of more than five years from the death of her husband in 

1998. 



7 : MATTERS NOT PREVIOUSLY FILED OR PENDING TM ANY OTHER 

COURT: 	; 

That the applicant declares that he has not filed any 

apphcabon, writ petion or uit regarding the matter in respect of 

which this application has been made before any Court or any other 

authority or any other Bench of the Tribunal nor any such application, 

Writ petition or suit is pending before any of theme 

8: RELIEF SOUGHT: 

In view of the facts mentioned in paragraph 4 above, the 

applicant, prays for the following relief: 

In the premises aforesaid, it is therefore prayed that this 

Honble. Tribunal would be pleased to admit this 

application, call for the records of the case and issue 

notice to the respondent authorities as to why they 

should not be directed to pay to the applicant the 

aforesaid GPF amounting to Rs, 1,47,261.1- (Rupees one 

lakh forty seven thousand two hundred and sixty one) 

only along with interest and on hearing the parties be 

pleased to direct the respondent authorities to pay to the 

applicant the aforesaid GPF amounting to Rs. 1,47,261 1-

(Rupees one lakh forty seven thousand two hundred and 

sixty one) only along with interest and I or to pass such 

further or other orders as may be deemed fit and proper.  

INTERIM RELIEF, IF ANY PRAYED FOR 

The applicant prays in the interim that till disposal of the application 

this Hon'ble Tribunal may direct the respondent authorities to 

immediately release 50% of the aforesaid GPF amounting to 

Rs. 1,47,2.51 /- (Rupees one (akh fatty seven thousand two hundred 

-. 	
. 	and sixty one) to your applicant in the interest of justice 
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11: PARTICULARS OF SANK DRAFT /_POSTAL ORDERS IN RESPECT OF 

THE APPLICATION FEE: 

LP.O. No. 	: I I 	389 919 

Date 	 .42OO 

Ill) 	Issue by 	: 	Guwahab Post Office 

IV) 	Payable at : 	Guwahati 

• 	 12: LISOFENCLOSLRES : 

As stated in the Inde.L 

• 	

S 	VERIFICATION. 

I, Srnt. Veikhonei Singson WfO Late Paokholien Singson g  aged about 

54 years, resident of N.C. Hills Autonomous Council COlOnY, Hãflong, 

District: N.0 Hills, Assam, do hereby verify that the statements made 

in this application are true to my knowledge, belief and records which 1 

• 	 believe to be trues 

YV 

Date: 

Place: Guwahati. 	 - 
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I, 	
FORM NO.8 	 V 	 V  D1(AL (TIKA'tt Qr. Vul l 

NAME OF DECAED. 	
V LATEOF DEATH 

'q (' ç 	. 
I Iierhy 	r4f. Ik.i I MIICIILICJ 	eeJIIcd 	.........

................ 

 
.4Il I 	

. 	

7Approxinmile 

. 

 4nte 
CAUSLi O1 t)EA1II

CCO1 and DJSEASI OR CONDI lION UIRLCTLY LEAD- 	
di*th. JUG TO DEATH 

 

( •fl ih does not 111call the ii ode 4t I dy i ni', e.g lien it In It 
althcuja etc. It means the (jisesse iHjry, or comiJjcu(ioji 
wbich CaUsed death ) 

ANTECEOENI CAUSES 

llorjJ ConiJUjuas, if iin, iii,ills :Ic to the I)Ovc 
csuso szallu 	tha UfldciIyiii8 condiiin,8 lust. 

(a) 

due to (or ns a conseque. 

oce of) 

...' 

(Ii)............. 
L4 

due to (or dl It coscqu. 
ncauf) 	* 

(c)..Ytk1A-Q 

 

V 	

. 
• 	OTHER SIGNIFICAftr CONDITIONS 	V  

CntgjutI 	to IJK dctiI, but not  IclilIcd to the disewic  
or coxdition C*tiSIn H. 	
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IF DECEASED WAS A. FEMALE 

W.a the deuth aocIatcd 	wilhi 
picItnalicy i ....................................................................................... 

Wastiteic it 

delivery........................................................................................................................ 
	• . - 

If dcuth was due to c.\Icr Al 
causes ( Iulciic ) till in itls (tic foIiuwii acidcjii Suicide or 

hij ;idc..................... Date or injury..tV. .......
(................... dit I injtIly 

ocvur / ...........................................................................
V 

................................................................................................................................ 

Si8nd 
	

M ItV[JS. J  I(M1 4  etc. V 	

(•J 	 V13 
/ 

	

V 	 11 	1111 P)II N .......................................................... Addieml 	
44. • .4 	l, 

 . 	 t ' q i v - 
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V  * Out of ( 	(b) aiui (e) eic. uottc113'iII,1 :tiiie of ik,4Ili lIl) ll,I "Illkcd (ycu) by the 'uodjc 	I,rflcijtjQ,. 
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OFFICE OF THE DEPUTY COMMISTONER NTH CACHAR HILLS* $: $ s 

II A F L 0 N G 	
l 
 , 

LTGAL HEIR CERTIFICATE 

1 	'.1 

This is to certify that Smti,, V,Siflgsofl is 
1 Alt ' -i 

legal wife and legal heir of Lt. ?aokh.liefl Sings.fl,EX.. 

S.A.O. in. 5.8.B. Chawkbal*,. under Lehit`AistrictVArU  
io 

owihg 
'radesh, who died on 4-9-98 leaving 

children $- 

year 
'i 

I, Miss Kirnzaneflg 	daughter '. 	39 

2, " 	Lhatheila 	'I 	
26 H" •'j 

i 

" 	Phaljah.i 	
II 	 24 " 

'0./i 	
.. I 

40 " 	Limneifleng 	 -: .22, 

5 Mit. ThanggoUmang sen 	 20 " 

" 	Letminlal 	1 	 19 

Miss Lamtiflkia 	daughter 	16 ¶ 
I 

Being the lga1 heir Smti. V,Sings.fl is entitled 

to receive all the amounts due to the deceaedo  

N.,NCH/LG/78/98 
• dated 21-11-98, 	 H 	 •• 

Addl,DCPUtY C.mmissiwnerp 

4Y.-k 	 /)- N0Hill.sHaflOro 
/c7C 

( 

I 
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FORM 	111 
RO] OlMA [OR AIPLICA lION 01 7  \Vl I IIDR WAL FORM 

PROVI DEN!' it) Ni) 

Ministry ot.' 

Department ol 

App1ication for .witlidrawd from (Iicrc enter the name of the. fund 

r 	j) 
I. 	Name of the sub%crlber  

2 	Acoiiiit numbci (with (1cpu tmLnttl  

sullix). 

1)e3mgnatioii  

I'Ly 

DaLe oF joiniii servc and the date : 	L') 	I 	I or superannuation. 

Balance at. thc credit of the subscriber 

Oil time date of application as belo\v 

1) Cloiug balance as pr statement  

for the ycar :.'.1...1i:L. 
Credit from ....... ......t 	............ 

Rs .... ... ... ... p.m. on the accouii 

of monthly subscription. 

Rcfu tid s 1,11MIC to the Cu mid a for the 
elosiii; balance vide (i) above. 

I '') Wit lid I't WLt 1 dii t'i ii 	tile j) iiod 

from... 	... 	... ... 	... to ............ 

. 	Net balance at credit on the  
date of application. 	 (. /' 	I) 	L.L1 

9. 	Ainounl of withdrawal FC(JUiICd. 	: 	I,'i f,L/ / 
JO; (a) Purpose for which wilhi(jiawa! is 	: 

rcquircd 	 . 

(b) Rule under which the rcqucs( is 	 •" h'' 

covered. 

1 l 	\Vhctlicm' any \'itll(hlaWill Was taI<cii 

	

the SaIJIC jiirpose earlier. 	It' so  

	

indicate the aiiioWit iimtl time yCar: 	 (\ 	 U 	
f1C  

- 	 Ii 	 c 	fo.it 	t,(J C 
12. 	I".timmc Ol tile Accutimi) 	()Iliccr  

Jmmalllt;mlIIlIiL 	the i'iu 	jilciit 	1 1(11(1 /ccamint.  

	

L 	 " 

ijtiii 	I thc flPPlicitfl1 	 S 

f;/ 
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t5i 
- 	 Dated at IAFL0NG 

The 	Aug'02. 
To, 

The Sr.Asstt.Director of Accounts (Fund-Ill) 
0/0 P.A.0,(SSB), M.H.A. 
EastDlock-9, 
Level —6, R.K. Purarn, 

• 	NEW DELHI- 66. 

Sub :- 	Final, withdrawal of G.P.F. 	of Late P. Singson, Ex- S.A.0. 
Chowkham under TEZU. 

Sir,, 

With profound grief, this is to intimate you that my husband. Shri P. 
Singson, S.A.0 who have expired on the 41h  of September 1998, his G.P.F.' 
batanc 

1
/accoUnt has not been paid or received by me/my family, even after 

waiting for almost 4 years, f. ptiI now i.e. August 2002.) despite of sending the 
required documents in time. 

Sir, It is very surprising that your of lice has not received any 
papers/documents whichever was forwarded to you by : the Area 
Organiser, TEZU Now findpo other alternative, I am sending the relevant 
paper directly to you for fuither necessary action please. 

However, after lapse of 4 years, I am requesting you again to 
pay/re lease my late husband's G.P.F. Money to me without any further 
delay where I am the legal heir of my husband (copy enclosed) to overcome 
my financial hardships. 

LasUy, it is worth mentioning here that, I am being paid my monthly 
family pehsion. Gratuity, Leave encashment, Group Insurance etc. have been 
drawned accoidirigty.( copy enclosed). 

Ihanku g you in anticipation. 
Yours faithfully, 

Enclo:F A/A.  

(MRS. V. SINGSON) 
W/o Late P. SINGSON I  Ex-S,A.0. 

Prosetit address- C/oM. N. SINGSON, 
0/0 Supdt. Of Police, N.C. HILLS DIST. 

P.O. HAFLONG, HAFLONG-788819(ASSAM) 
P11. NO. 03673- 36729 (R) 

N.B:- All corrcspondence(if any) may kindly be made on the given present 
addrëss. 

c 



/ 
I 

To: 

1 he Area OrganiSer, 
S,S.B. TEZU, 
Arunachal Pradesh. 

-i4 
'/1 

Datod at Ilatlonçj, 

The 	Nov'02. 

Sub :- 

	 GPF - Caso of Late P. Slnçjson, Ex-SAO, Chowkhmfl under TEZU, 

Sir, 

With due respect, I beg to state the following few lines for your kind 

information and immediate necessary action. 

Sir, Last August2002, I have sent my application along with the 

documertS which is available with me to the 
Sr. Ass ft. Director of AccoUflS 

(Fund-lll. Now Dcliii, requesting him to release my late husband's GPF money 

(copy e,cIoSed) but alter almost three months passed , 
1 hove boon lnlormed 

verbally that all the papors/docUU0fltS Is to be sent tlitough proforma by. your 

Office st 1atlng about the money already withdrawn or yet to be withdraw by the 

legal heir of the deceased. 

So, now I am requesting you once again to do needful at the 

earliest from your end. Since I am sutlering so much in need of money at this 

juncturel And I would like to mention hero (hat! have gone through a major 

oporatifl (Kidney operation) in tile month of Sept'02 spending heavy 

amount of money whIch have kept mo In full debt. ThInkIng about repaying and 

maintaining my family with this mere monthly pension Is keeping me 
In ,iontal 

agony. I-Ioping and expecting that your office will surely help me overcome this 

financial hardshipS. 

I ,thorolore1 request you to kindly process the case and make a 
correspond with the Head quarter immediately to extend your co-operation wIth a 

widow of your organization. 

Thanking yOU. 

As above. 	
Yours faithiully, 

Enclo:  
(MRS. V. SINGSON) 

W/o Late P. SINGSONI Ex-S.A.O. 

Present address - 
 Cfo Ms. N. SINGSON, 

0/0 Supdt. 01 Police, N.C. HILLS DIST. 
P.O. HAFLONG, 

PH. NO. 03673 -  236729 (R) 

N.B:- III corrospond0flc0( any) may kIndly bo made on tlip çjlvon present 

addroS. 

c~ viH 

AIO 
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N,.//A4/ d h! 2I77U  
Q.vQrflmoJ)L of I*clitL 
?ILnistry of Usmo Affaira 
Olfico of the ArG'fOX'OtI$ 0r 

SBB Lebit Di*ttt ToZU(AP). 
pzatei 

The Dy.DirQCtr of 
PAO, 85B(PIIIA), 
Eaut l,ckIX, LeYO1VI, 
.KpuraIu, Now De1h-t.-1100660 

1' NeJrOCe1Pt
-

.0f final,GPF by,  WidOW s.f Late 

.. 
•Ig .• Y' ;b1bhA1J 

Tj 
•1 

•. ,. 	'-dv 	. • 

	

1.1 • . . 	
Kindly fixd horawith a xeproaentati$P nubziitt*d 

ibyMra. V. 5iJ*g,Sfl. wife of Late P. ingE1*fl' exSAO, who 

..'expi'rod on 4.9.90 at Ch.wkhan whila arving a SAO..ndOr 
;t3,oetablinhe*t. 

In this regard it 1t3 to etato that 'an the £&)b*k 

han ntiated'V1 	har iottordt. 12.11.02 (copy 

'ono1onad)' that 'she han 'not r000ivod the iPF although she hud 

• 	.aQMt the raquiz'cdd application for  final withdrawal of GP 

j 	orm-III. 	.., 	 •• 	 , .. . 	 • 

$heban also intimated that you are dirgotOd 

..horba].lY to send all th papOro/dOcUn0nta through 
,thia .iue. 

• 'Ifl thin connecti*n thin office :tottor N'. L/A4/9798/ 

:.l'1991202 clt.17.lO.93 uy p1OaLJ be referred t, wharaifl all 

•. ; t , th c.locunentn 5ont to tlia than tThCS to releO8e all tho ba*eJitfl 
ej~

by the cluimaWt ?trn. V. iflgnD11 'W/o Late P. BiIL3S*. 

	

• 	'•, 	I,, 	 ,. 	 • 	 . 	. 

1.n  this 	nec.Lifl IL 4.e to ,tate that Ponni.Za 

paper3flot submitted by the AO concerned and no record of 

are naintained in the cases of /&fZicOrs. 

}tenca. il o ttor dt. 12.11.02 acldrosiiOd to 
Ij -

py of .l 
 

• •. •4 •• tho'offiCG £0' cent herewith for further 
n4acan3OXY actis* and 

• :.rolQi3 the 	0fl11nt payable to tho claiPt at the erlioat 

• 	' P • 	 t..
wo 

: 	4:.. • 	' It Lu to 1nfrm you 'that an n,a*Unt of Ra.2500/ 

to Mr.a.V. 3ingQfl as iediatO grant on the death 

- 
., • 

of' Late P. ingi3O%1, the . anount cy 
please be recovered from 

,thAaQPI' coWt aid'tt8Ont to thie •ffice please. 

• 	flçlO : An abeve. 

• . 	

• 	 loUt's faithfullY, 

Area 
'J(3 1 3  TQZU 

popy to z- 
V. Si.agson 

—'/e iato P. singsolit Ex-SAO. 	 \ 1f) 

XJ_D. 	 . 'p.  

) 	
ro%O*gt1flit10r, 

53To1U 
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* 	 IV 
- 	 DAO (SSB(ACNO /WF -221/2003 4:J900-g051 	10.12.03 

To 

Area Orgafl%ser 	- 

SSB)angPur 

Madhubani P.O. Jangpur 

Bihar  

Sub GPF Final payment case of tate .Sh. P. SingsOfl (Ex SAO of A.O. 

Tezu) (VVF-221) 

Sir, 	 - 
Smt K. Singsofl, DIO late Sb. P. Singson (Ex SAO of A. Tezu) VVF

-

221) has visited this office personally on 9.'12.03 and informed that the 

payment of GPF balance in r/o her late father has not released, so far.. 

In this 	artt it is intimated that as far s his ledger account in rio late 

Sb. P. Singson (Ex SAC) of A.O. Tezu) (VF-221) GPF Final Payment case. 

has not been node by this office as no I'.P. applicabon has been 

received. 

Hence performa for GPFf ap 	- 	 P. Singsofl (Ex 

SAC) 
of A.O. Tezu) (WF-Z21) may belurnished to this office urgefltV 

a loñth death cei ' cate of late officer 	- 

'(ours faithfuWr, 

V 	 _ ' 	 Sd!- illegible 

V 	

.SrSO(FdUX) 
V 	

V  10. 12.03 

Copy to 

Mrs V. Singson 

C/C) Mrs N. Sinqson 

010 Superintendent of police 

Haflong, N.C. Hills, Assani. 
V 

Pin 788819 

- 	 V 	

V 


